
^ IN THe. LL.MTrjflL AOrilNISFRATlUt TRIBUNAL
principal bench

NOJ D.LHI

\

OA No. 362/92

Nau Oalhi this the 25th flay of April, 1997

Hon bla 3hri 3,R, Adige, riembar (,h)
Hon'bla Smt.Lakshmi Sua'Tiinathan, Plsnbar (3)

Shri Uijaya Kumar 3ain

f Shri Nihal Chand 3ain3 illu Prasad Nagar,
Neu Jelhi-S

(Applicant prassnt in persjn ) *"
Ws.

1. Th a Union of India
sarvad through tha Sscratarv

Ministry of Financ a( R anu a)
u3p or t mant af r gy ,3^ y g^
uen^-r al bscti,. ,North Block, Neu Ualhi-I

"I 5^"" 8"'̂ Cpst^worice t . ba sari/ad through j the

^ Sactt.N^rth ai ck,

(By Ady .Cata 3nri r,r . Oharti ) *** h^spondents

.(.ORaJL)
(Hon'bl. Shri S..R. Adige, Mambar (a)

Applicant impugns respondants letter detad g.l.gi
(Annaxura-I) informing him th-t ^afi-ar reconsideration of his case
it hasha.in deciued to maKS no ohao.a in his sanioi-itv

seniority position
to the promotional oost of uaouty Coll.actor r

doil^actor Custom and Central
Excise from that of Assiqfcant n j.Assistant soUactor. Ha has also ptayad that
^ 9 SpO n Cj S b S b i ac 4* rtrR -i-di.actsd to revieu his flCRs for the yaars 1979
1980 and 1981 and a fresh Dpc ha r h 'rresh aPC ba c .nvanad to reconsider his case
tn the light of the r jvieuad aCRs.
2 Je have heard Shri y K halo kJain uho argued his Cas- in
P-aon and Shri R.R. sHarti mr raspondants.

Admittadiy by offica order No.a datad 17 i 97 .
baan rastorad to his saniori..

PbPttron at si.No, ISA in the
promotional post of Deputy Collpc^or R= h ^y uoii.cv.or. Respondents have also
rearauad his sCRs ypr tha yes s 1979 ,1930 and 1991. For I979
PPspdhdants aide their iattar bated 79.3.1990 haaa intor.od Liioant
that it shall be ignored For the purpose oF Considering his 0333 For

A
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^ promotion, and for 1980 it has bean stated that they hawe been got
urittan afresh by the conpetant authority. Applicant has stated
at tha Bar that no further griav/ance surui(yes regarding CRs for
1979 and 1980,

Regarding aCR for 1981, respond^jts have informed him tnat
his contention that the remarks did not contain independent judgment
of the Reporting Officar but was a report dictated by the Revieuing
Qfficar is not substantiated on the facts and records and the same
Cannot be accepted. Applicai t has contended that Shri ,^.3. Kanual,
uho uas the Revieuing Jfficer uas not uell disposed touards him and
it is because of him that his 1981 aCRs downgraded from Vary
Good to just average.

5. Shri Bharti informs in that consequent to anolicant being
restored his seniority position in the list of Deputy Collactor
(Nou designated as Deputy Commi ssion sr 3) he has also boen considered
along uith others for further promotion as Commissicnar in the OpC
which uas hale earlier this month, and respondents decision uill be
annou ced shortly.

6. In the light of the above^ applicants griavanca appears to
have been substantially redressed. Noting the same and reserving
liberty to applicant to agitate his grievance in accordance uith
law in case he is dissatisfied with the OPC s recommodnations,in
which he may also challenge respondents decision on his 1981 CRs,if

advised, ue treat this OA as disposed of. No costs.

(Snlt^at-shmi Suaminathan) I\
Member (3) ' (S.R. AdinsT )

Member (a)
SK


